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requirements, if any under the Companies Act, 2013 and the Rules
made thereunder, as may be applicable. Since the requisite statutory
procedure has been fulfilled the petition is made absolute
accordingly. The Special Resolution as approved by the shareholders
in their Extraordinary General Meeting held on 17n July, 2O17 is
confirmed.

12. The Capital of the Petitioner Company shall henceforttr be Rs.
59,55,1O0/- divided into 59,551 paid up Equity Shares of Rs. 100/-
each.

13. Sec. 66 (4) prescribe for Publication in the Newspaper. Public Notice
by advertising in News Paper viz. "The Goan" in English language
and "Gomantak' in Marathi language hence published relevant
evidence is placed on record.

14. Petition for reduction of share capital allowed subject to the direction
given herein above. All concerned regulatory authorities to act on
production of certified copy of this order to be issued on demald bv
the Deputy Director, National Company Law Tribunal.

I 5. Ordered Accordingly.

Bhaskara Pantula Mohan
Member (Judicial)

M. K. Shrawat
Member Uudicial)

5 l',r3e

Dated : 12th December,2017
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